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RAJYA SABHA
Friday, 13th February 1959

The House met at eleven
MR. CHAIRMAN in the Chair.

RESOLUTION RE APPOINTMENT OF A
COMMITTEE TO CONSIDER AND
MAKE RECOMMENDATIONS AS TO
THE TRADES AND INDUSTRIES
WHICH SHOULD BE
NATIONALISED.
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"Nationalised industries are monopolies
in the worst sense of the word. If a private
business should become a monopoly and
abuse its position, there is no difficulty in
dealing with it. But a government monopoly
has behind it the whole strength of the
government and under a  socialist
government the Ministers themselves have
a political interest in trying to bolster it up

so as to justify their own policy and
conduct."
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AT ge st Ad IR A fafrag Ay
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"These basic and general principles were
given a more precise direction when
Parliament accepted in December, 1954, the
socialist pattern of society as the objective
of social and economic policy. Industrial
policy, as other policies, must therefore be
governed by these principles and directions.
In order to realize this objective, it is
essential to accelerate the rate of economic
growth and to speed up industrialisation,
and in particular, to develop heavy
industries and machine making industries,
to expand the public sector, and to build up
a large and growing cooperative sector.
These provide the economic foundations for
increasing opportunities for gainful employ-
ment and improving living standards and
working conditions for the mass of the
people. Equally, it is urgent, to reduce
disparities in income and wealth which
exist today, to prevent private monopolies
and the concentration of economic power in
different fields in the hands of small
numbers of individuals. Accordingly, the
State  will progressively assume a
predominant and direct responsibility for
setting up new industrial undertakings and
for developing transport facilities. It will
also undertake State trading on an
increasing scale. At the same time, as an
agency for planned national development,
in the context of the country's expanding
economy, the private sector will have the
opportunity to develop and expand. The
principle of co-operation should be applied
wherever possible and a steadily increasing
proportion of the activities of the private
sector developed along co-operative lines.

The adoption of the socialist pattern of
society as the national objective, as well as
the need for planned and rapid
development, require that all industries of
basic and strategic importance, or in the
nature of public utility services, should be
in the public sector. Other
industries
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which are essential and require investment
on a scale which only the State, in present
circumstances, could provide, have also to
be in the public sector."
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MR. CHAIRMAN: Motion moved:

"That this House is of opinion that
Government should appoint a Committee
consisting of Members of Parliament and
persons having expert knowledge of the
subject to consider and make recommenda-
tions as to the trades and industries which
should be nationalised having regard to the
present situation in the country."
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[Mr. Chairman.]

Every subsequent Member has 13 minutes'
time, except the Minister concerned who may
take half an hour.

SHrRi BHUPESH GUPTA (West Bengal):
Mr. Chairman, I am grateful to the hon.
Member for giving us an opportunity to speak
on a very important subject, the importance of
which is all the more today in view of certain
economic trends and developments in our
country. It is also important because we are
discussing this matter after the Nagpur session
of the Congress, where certain fine sentiments
were expressed in favour of developing the
public sector. I should begin by a reference to
the Industrial Policy Resolution of the
Government in which it is stated: —

"In order to realise this objective, it is
essential to accelerate the rate of economic
growth and to speed up industrialisation
and, in particular, to develop heavy
industries and machine making industries,
to expand the public sector, and to build up
a large and growing cooperative sector."

Then, again, it goes on to say: —

"The State has, therefore, to assume
direct responsibility for the future
development of industries over a wider
area."

The emphasis was definitely laid on the
public sector, though somewhat haltingly, as
is often the case with the Government there.

Then, Sir, you will remember the Prime
Minister was very fond of once talking about
strategic heights in our economy. Three or
four years ago in this House and the other
House we were told that, although a general
policy of nationalisation would not be
followed in this country with regard to
important industries, strategic heights in our
country would have to be captured. I would
ask the Field-Marshals of the Congress Party
to what extent the capture has been achieved.
As far as I can see, the strategic heights
remain in possession of the big business and
we are being
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constantly sniped at from those heights. We
talk, we speak, we issue sermons, we express
sentiments, but these people go on at the top.
Now, Sir, the Nagpur session was spelling out
certain fine sentiments about the public sector,
still trying to develop a sector of that kind.
Another gentleman, that is to say, the
Chairman of the Reserve Bank of India, Mr.
Iengar, was making a speech in Bombay
where he pointed out how the private sector
was getting on well and issued certificates to
the private sector.

My friends opposite who are connected
with business will bear me out that these
certificates relate to the monopolist elements
in the private sector, not to the small fries.
That is how there is this contradiction which
exists between professed sentiment and
practice and that is how the political platform
of the organisation stands in sharp
contradistinction to the policy platform of the
Government as embodied in such institutions
as the Reserve Bank. Make your choice for
good. Sentiments are there and they have to be
translated into policies and once they are
translated into policies, they have to be
implemented. We would like to hear what Mr.
Chinai has to say and what the Minister has to
say in reply. It appears that Nagpur was not
missing the advantage of hearing Mr. Chinai
who raised the cry of big business there in
order to silence even the faint voice that was
raised there for developing the public sector.
Now, I understand that the Congress House is
a very mixed house just as their mixed
economy and naturally Mr. Chinai goes hand
in hand with others.

Let us now, Sir, come to the question about
the strategic heights. 4s I said, the heights are
still in possession of the big business. The
coal industry is in the hands of the big
business, especially foreign; banking remains
largely in the hands of the big business;
engineering remains largely in foreign hands.
Cement and all the vital industries are today in
the hands of the monopolists and itis they
who con-
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trol  such industries. In that con- 1 text,
naturally the question of nationalisation

becomes one of very great importance.

We talk about difficulties in regard to
resources for the Five Year Plans. We are. in
the midst of a crisis. At the same time we
find that the profit-yielding undertakings in
the country, -whether in the banking industry
or the coal-mining industry or the tea
industry or in the jute industry, are in the
hands of monopolist elements. What is the
use of bemoaning our fate and crying over
lack of resources when we see before our
eyes the private sector elements making
profits never before and building up their
structures of economy in a manner menacing
to the entire country? What is the use of
talking about taxation and austerity as far as
the people are concerned, when I find the
millionaires becoming multi-millionaires and
profits soaring so high that they have to cart
out money abroad and put it in different
banks? In the other House yesterday, we
were told that about Rs. 62 crores of Indian
undertakings are there in the foreign banks.
We were also told by the Finance Minister
that to have bank accounts abroad wjthout
the permission of the Reserve Bank would
constitute a criminal offence. I would like to
ask them why such people are not being tried
for criminal offences. On the contrary, it
seems that they get on very well.

* » * »

MR. CHAIRMAN: Order, order.

SHri BHUPESH GUPTA: Now, Sir, I
come to the other points. I do not know how
you will expand the public sector if you do
not adopt a vigorous policy of
nationalisation. Can we build up a strong and
powerful public sector merely by starting
some new undertakings and industries much
as important as they are? Therefore, it is
essential for the expansion of the public
sector to implement the policy of
nationalisation and wherever it is essential

and necessary, we must adopt it. I am
grateful to the hon.
eesExpunged as ordered by the Chair.
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Member for having given us this opportunity to
raise this issue. We are told that resources have
to be found for the public sector. It is very
good and we welcome that particular
declaration of the Nagpur session of the
Congress because we are not allergic to good
things when they come from that quarter even
though the other side would not touch things as
long as they do not come from its own side. I
say, Sir, implement it and implement it by
nationalising certain undertakings. In order to
find resources for the Plan, we will have to
carry out a policy of nationalisation so that the
profits earned by these undertakings would
accrue to the Government, when they come
over to the State sector, for being used in the
industrial development of the country and
directed into planned channels of development
and economy.
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Finally, Sir, take another factor, the British
concerns that dominate the Indian scene today.
Today about Rs. 600 crores worth of foreign
capital is invested in the private sector of which
85 per cent, or 90 per cent, would be accounted
for by the British. This figure was a little over
Rs. 300 crores in 1948 and today it stands at
about Rs. 600 crores. This is how this process
is going on here whereas in Indonesia complete
nationalisation has been carried out in respect
of the foreign Dutch holdings and investments.
Now, the process adopted by our Government
is not a very helpful process for our economic
development or for the development of the
public sector. The foreign concerns work to the
detriment of our national economy. Take, for
instance, the coal industry. Britishers control 60
per cent, of the total coal production in the
country and the entire best grade coal and
metallurgical coal mines are exclusively
controlled by them. There ire concerns like
Andrew Yule & Co., McNeil & Brady, Turner
Morrison, Shaw Wallace & Co., the Assam
Trading Corporation, etc., and these concerns
control nearly 95 per cent, of the coal industry
which is under British management. 1 would
ask tha
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[Shri Bhupesh Gupta.] hon. Minister to
note that Andrew Yule & Co. produces more
coal than the entire State sector. ~ That is the
state of affairs.  You can understand their grip
on the industry from this single fact. They
declare dividends ranging from 16 per cent, to
40 per cent., sometimes even 50 per cent, and
their profits are going up. They get in
addition price increases also. The Indian
National Trade Union  Congress and the
All-India Trade Union Congress have
repeatedly drawn  the attention of  the
Government  to the high profits and the
reckless manner in which these concerns carry
on their mining operations. They are reckless
and slaughter mining and these mines have
become death pits to our workers, slaughtering
our workers and the indentured  Gorakhpur
labour. Last year we had a very grim tragedy
in the Chinakuri coal mine controlled by the
Bengal Coal Company owned by Andrew Yule
& Co. As you know, Sir, there the figure
would be no less than 300 killed. An enquiry
was held, a farcical  enquiry. One of
the Mohicans of the Indian Civil Service was
discovered to undertake the enquiry there.
The enquiry was conducted in such a manner as
to deplete the figure of death to 176. The plan
submitted by the Bengal Coal Company—I
always  give  documentary proof—shows
that there were more than 13 dead bodies
without the skull as against six shown in the
Enquiry Committee's Report, double.
Even the plan submitted by the  Bengal
Coal Co. was not taken into account when
giving the findings. This is the difference in
regard to one section; if the other  sections
are taken into account, the  number
will  easily be more than 300 killed as
against me 176 shown in the Enquiry Com-
mittee's Report. Hon. Members should kindly
study such things. I am surprised that
Government do not stop such things, this kind
of reckless mining. The foreign owners
operate the mines not only in a reckless manner
for earning profits out of the sweat and toil of
our masses but they operate the mines in such a
manner that
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this kind of accidents happen. Sir, safety
regulations and rules for safety are never
adhered to and yet they get on fine with our
Mining Department. I do not know why such
things happen. I also do not know what golden
bonds bind our Mining Department of the
Government with the British coal mine owners
in India but there is something. We want this to
be brought into the public sector, I mean the
coal industry, so that we may discuss in
Parliament such matters and call these people
to account. It is essential therefore, even in the
interest of running our coal mines according to
the best interests of the country Jn keeping with
the safety regulations and mining rules, that
such a vital industry in our country should be
placed in the hands of the nation. Now, the
attendance register was not there in Chinakuri.
I do not know; well, the I.C.S. officer who is an
old gentleman, maybe, was sleeping or some
such thing. He missed everything; missed even
this particular map produced before the court
and much of the evidence was taken after the
workers had given their evidence. And how it
was done is a very interesting matter. Sir, |
should like to point out only one thing in this
connection. When the enquiry took place the
workers' representatives gave evidence—the
representatives of the Federation. After the
evidence of the Federation had been taken,
suddenly in August they started taking the
evidence or the management. Sir, here is the
booklet. It is said: "After the argument of the
workers' representatives was over on the 28th
August ..."
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SHrI B. K. P. SINHA (Bihar): 1 want to
know just one thing. Where is the relevance of
all this to the Resolution before us?

SHRI BHUPESH GUPTA: The hon.
Member has long been in Supreme Court but I
am sorry that he does not understand the
relevance of it. The relevance is that if you
leave these things in the private sector, they
not only kill the workers but they
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corrupt your departments that even enquiries
become a mockery. That is the reason why I
am stating this fact.

SHRI D. A. MIRZA (Madras): Why is the
hon. Member agitated so much?

MR. CHAIRMAN: 1t is not for you to say
that.

SHRI BHUPESH GUPTA: I do not know;
the hon. ex-Prince will perhaps not understand
how the millowners in the coal mining
industry . . .

MR. CHAIRMAN: Order, order.

SHr1 BHUPESH GUPTA: So this is how
they go on. There is the banking industry;
there is the electrical industry. Rs. 1,600
crores are in their hands. Part of it is in the
hands of the State Bank but the rest of it is in
the hands of Scheduled Banks and the money
is utilised for building up the private sector
and not for development of the economy as it
should be. Then there is the cement industry
in our country.

MR. CHAIRMAN: It is time. You cannot
have more time.

SHrl BHUPESH GUPTA: 1 am just
finishing, Sir. About 70 to 75 per cent, of the
cement is bought by the public sector but the
industry is in the hands of the private sector.
Similarly, tea, Calcutta Tramways, Electricity
etc. What I suggest therefore is that the matter
should be considered and it is essential that as
far as coal mining is concerned, we should
take over the entire coal mines. And in this
particular case we should order a re-enquiry.
There should be a fresh enquiry and all these
people, including Mr. Whitaker, who controls
everything there, should be removed. This
industry should be taken over. Sir, finally one
thing. I have brought this point to your notice.
I would beg of the Government to consider
this matter—this booklet is there—and see if
there is a prima facie case for starting a fresh
enquiry and remove Mr. Whitaker who is the
head of the Department, who certifies the
plants, equipments and other things.
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SHRI M. C. SHAH (Bombay): Mr.
Chairman, Sir, [ am afraid . . .

Trades and Industries

MR. CHAIRMAN: You are afraid of your
predecessor?

Surt M. C. SHAH: I am afraid the
acceptance of this Resolution by Lhe House
will  perhaps unnecessarily embarrass the
Government in the formulation of the third
Plan. The only effect of this Resolution
will be to create unnecessary panic in the
economy of the country. We have already
accepted that we should have a planned
economy and whenever necessary the
Government comes forward with proposals for
nationalisation when they think it is in the

best interests of the country. Sir, we
have accepted the position that there will
exist both the public sector and the

private sector. They are complementary or
supplementary to each other and now to have a

committee of experts and Members of
Parliament to find out which trades and
industries should be nationalised  will

certainly create, as I said just now, unnecessary
panic in the private sector or in the industry.
Sir, I do not understand the desirability of
nationalising those trades and industries which
are doing well.  In the interests of the country
of course there should be control and for that
we already have the Companies Act, and the
Industries (Regulation and Development) Act
to control the working of those industries. For
example so many times it has been
suggested by  some  prominent Members
here that the textile industry should be
nationalised. ~ What is the good of investing
crores of rupees in the industry that is already
established there for a number of years, when

we have our hands full with the
implementation of new schemes? We have
already decided to set up heavy  industries,
machine-making industries and industries

which cannot be set up in the private sector
and we are well advanced on that scheme.
Now, unless we consolidate all those that we
have undertaken and all those that we propose
to undertake in th«
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[Shri M. C. Shah.] third Plan, it is no use
advocating the nationalisation of existing trades
and industries. ~ Our enthusiasm should not
outrun our ability. Have we got the resources?
Already we have seen the strains and stresses in
the execution of the second Plan.  The third
year was a very critical period. What was the
position of our external resources and what
was the position of our internal resources?
We had to go to foreign countries and ask
them to come to our aid in order that the
requirements of the second Five Year Plan's
external resources could be met. We are grateful
to those countries that have given us help to
the extent of 360 million dollars.  For the next
two years we are again negotiating loans for
nearly 700 million dollars which will be
required for the implementation of the second
Plan—a Plan worth Rs. 4,500 crores which
really speaking, according to the prices pre-
vailing when the Plan was  framed, would have
cost only Rs. 3,600 or Rs. 3,700 crores.
We have also difficulties about internal
resources.  We could not get enough loans
and we have fallen short in small savings. We
have to husband all our resources in order to
implement the schemes for heavy
industries, machine-making industries and
such other basic industries.  Instead of that if
we fritter away the resources that are available
to us—and they are very scarce—in just
nationalising the trades and industries that are
already being run today, I think that it will not
be a wise step. Really speaking we will be out-
Herod-ing Herod. The most progressive person
about all these things is our ~ Prime Minister
and the Prime Minister has so often said that it is
no use nationalising those industries which are
running or those that have old machinery and
which are outmoded and are to be modernised.
Now we have a resolution that we must
nationalise the trades. We have already
decided about State trading in foodgrains. We
have no apparatus, we have no machinery, we
have created a scare in the coun- try, and the
prices have gone up.  So, I think it is not
advisable to pass a
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1 resolution of this type at this stage. We are not
helping the cause of the country. We are not
helping by adopt-| ing this resolution our
position, I because whatever is necessary will be
done when the Third Plan in formulated.

Trades and Industries

Sir, I was one of those who had a part to play
in the nationalisation of life insurance. So I
am not against nationalisation whenever it is
necessary and whenever it is in the best interests
of the country. ~ We must nationalise public
utility  services as we have nationalised life
insurance. But unfortunately, after that Mundhra

affair, my faith in the working of
nationalised companies was  almost then
shaken. Have we got the administrative

machinery competent and adequate enough
to manage all those things? We are told, itis
reported and possibly it is not contradicted, that
when we just establish these huge
undertakings, the expenditure will be more. It
is said that we are standing an expenditure more
than what a prudent person will stand, maybe
because of certain factors and certain circum-
stances, but our administrative machinery—I

may be pardoned for saying this—is
almost creaking. We have not  got
enough  personnel to manage all

these affairs, so that it is always better to
manage what we have already undertaken and
also  undertake just those new things which
are absolutely necessary instead of
frittering away our resources and energies in
trying to nationalise the industries that are
existing today. Of course if any of those
industries is working against the interests of
the  nation, then you certainly  nationalise
that industry. You single out that industry and
make out a clear  case for nationalisation of
that industry, and 1 think nobody will object to
the nationalisation of that industry immediately
even though it will be difficult to find the
resources, even though it will be difficult to find
an adequate administrative machinery. But
this resolution asks generally to find out which
trades should be nationalised or which



591 Nationalisation 0/

industries should be nationalised. I think it is
not a desirable resolution. I do not know the
attitude of the Government, but I think the
Government will be well advised to oppose
such a resolution.

SHRI H. P. SAKSENA (Uttar Pradesh): Was
not the hon. Member responsible for the
nationalisation of the Imperial Bank?

SHRI M. C. SHAH: I was associated with
that measure of nationalisation of the Imperial
Bank. I am proud that I was associated with
that measure, and I say that it was absolutely
necessary. | maintain that whenever it is
absolutely necessary to nationalise an industry
in the national interests, one should not
hestitate for a moment in doing that. You find
out that industry, show that it is acting against
the interests of the nation and then go in for the
nationalisation of that industry. But just to say
that you find out what trades should be
nationalised or what industries should be
nationalised is in my opinion not worth taking
all the trouble.

MR. CHAIEMAN: Mr. Shah, address the
Chair.

SHRI M. C. SHAH: I am sorry, Sir. What 1
say is that I am not against
. nationalisation whenever it is necessary, and |
have done what I can in trying to nationalise
certain things. Therefore, please do not
misunderstand me when [ say that this resolu-
tion today is inopportune. I do not say that
industries should not be nationalised. But if we
accept this resolution, we will be playing into
the
. hands of my friends like Shri Bhupesh Gupta.
(Interruptions.) If I were a wise man, I should
not like to be caught in the trap of my friend
Mr. Bhupesh Gupta who would like to have
everything nationalised and everything taken
over by Government.

SHrR1 BHUPESH GUPTA: I have not got
such a trap or net to catch such a big fish.
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SHRI M. C. SHAH: So, Sir, while I
accepting the principle of nationalis- i ing

whatever industry  or whatever trade is found
to be absolutely  in the national interest, I say
that such a resolution should not be accepted.

Today we find that not only we want
Soredgn assistance on a Government to
Government basis but we also need foreign
equity capital in this country in order to
establish new industries or expand the existing
industries. Therefore we should not create an
unfavourable climate by saying that we will
nationalise anything and everything that we
like. I think that will deter the flow of ; foreign
equity capital into this coun-j try which is
absolutely necessary in order to develop our
country, in order to industrialise our country as
fast as We can. Therefore, Sir, from that aspect
also the resolution today is premature and I do
not think it is advisable to accept it at this
moment.

Sir, the Planning Commission is trying to
formulate the Third Five Year Plan. Experts are
to be consulted. Panels will be appointed. In the
framework of the Third Plan whatever is
absolutely necessary will be there. It will take
into account all our resources. So, in order that
the Government may not be embarrassed, in
order that the Planning Commission may not be
embarrassed in the formulation of the Third '
Plan, we should not bind down their hands by
the appointment of such a Committee for the
nationalisation of this or that industry.

Thank you, Sir.

J (Shri Ahmad Said Khan stood up.)

MR. CHAIRMAN: The infection is
spreading. Everybody is getting excited.
The Nawab of Chhatari.

SHRI AHMAD SAID KHAN (Uttar
Pradesh): Mr. Chairman, I thought
when [ read this resolution that it
was rather an innocent proposal. But

I when I found thatmy friend, the
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[Shri Ahmad Said Khan.] leader of the
opposition, supported it so vehemently and
with such force, I thought that there must be
something  basically wrong with the
resolution. I am certain, Sir, that the Mover
himself by now must have been converted to
the idea that this resolution should be
opposed.

Sir, there is no real virtue either in an
administration being nationalised or its being
run by private management. The real virtue is
how to increase production. That should be the
purpose. Now let us see whether, if such a
Committee is appointed, it will help in
increasing production Or it will not. I say, Sir,
that if such a Committee is appointed, the
result will be that capital will get shy. It will
create uncertainly in the industrial world. We
are in need of foreign capital to develop our
industries. All that foreign capital will get shy,
and the net result will be that our industrial
progress will be very much hampered. If this
resolution is adopted by the House, the Sword
of Damocles will be hanging all the time over
the necks ,of the industrialists. Capital will get
shy and people will not like to invest their
money in the industries. Sir, even the foremost
socialists were of the opinion, even Karl Marx
was of the opinion, that industrialisation should
come first and nationalisation should follow
industrialisation. =~ Here we are very much
back-

12 NooN ward in industry. We have not
yet industrialised our country fully and if we
appoint such a Committee, it will create great
uncertainty in the minds of the industrialists. |
am sure, Sir, that it will be wrong. Moreover,
our policy so far has been one of mixed
economy. All the big industries, all the big
enterprises which the private sector has not got
the means to develop we are having in the
hands of the Government and we are doing it.

[MR. DEPUTY CHAIRMAN in the Chair]
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We know that we have not got enough
technicians, enough people, to man the
administration and the absence of private
incentive is causing trouble in the development
of the industries that have been nationalised.
Therefore, it will be a good thing to keep to this
mixed economy and not to appoint a committee
which will be regarded by the industrialists as a
sort of Damocles Sword over their heads.
Moreover, I may say that, in my opinion, mixed
economy can be run in this way also that in
many concerns the Government may have
control in shares, say, 40 or 35 per cent, and the
rest of the shares should remain in the hands of
the private sector. The advantage will be that
the acumen and experience of the private sector
will be at the disposal of the Government and
control of the Government will be there so that i
there may be no monopoly. Otherwise, if this
Resolution is accepted, I think it will have a
very bad effect on the industrialists of our
country and the Government should oppose this
Resolution.

SHRI ROHIT M. DAVE (Bombay): Mr.
Deputy Chairman, I have no hesitation in
lending my full support to the Resolution
which has been moved by the hon. Shri Ram
Sahai. This Resolution is very timely and the
Government will be well advised to take into
consideration the various factors which the
Mover has already enumerated in support of
his Resolution.

Sir, as this House knows very well, the
Government always has thought it necessary
to come out with a statemtnt of policy
regarding the control and planning of
economy at the beginning of every Plan. The
First Plan was preceded by the Industrial
Policy Resolution of 1948 and when
experience was gathered during the working
of the First Plan, the Government thought it
necessary to come out with another
Resolution again on Industrial Policy in 1956
and at that time it was stated by the
Government that that Resolution
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had become necessary because of the
experience that was gathered during the
working of the First Plan. Similarly, we are
now on the threshold of the Third Plan and it
will be necessary for us to consider again the
Industrial Policy of the Government in the
light of the experience that we have gathered
during the Second Plan period. It is true that
the 1948 Resolution and the 1956 Resolution
emanated from the Government and no
Committee was appointed at that time to
examine the various aspects of these Industrial
policies. But we must also remember that the
entire responsibility for the formulation of the
First and Second Plans was taken by the
Government itself. When we are on the
threshold of the Third Plan, responsible
Government spokesmen and even the President
have expressed the desire that all the various
elements of the nation should combine
together at the very outset to apply their minds
to the formulation of the Third Plan and that
cooperation from all sections is welcome by
the Government. When various sections of the
community are trying to apply their minds to
the problems of the Third Plan, it will be
necessary for the country to know exactly what
should b, the industrial policy, what should be
the economic policy, that should govern the
formulation of the Third Plan. It is because of
this that this particular problem should not be
left to the Government alone, but all the
various elements in the community should be
associated with the exploration of this
problem.

It may be argued that the 1956 Resolution is
fairly clear and nothing has happened during
the Second Plan period so far which requires
any reexamination of this problem. I res-
pectfully beg to differ from that position.
Enough has happened during the Second Plan
period even so far which might make it
necessary that we should re-examine the 1956
Resolution. The Reserve Bank year after year
has drawn attention to the fact that the
savings of the com-
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munity are not keeping pace with the
requirements of the economy. We have been
told even by Government spokesmen that one
of the problems which creates great anxiety in
the mind of the Planning Commission is this
fact of the nonavailability of even savings.
Saving today is in the hands of the banking
system and we have only the Reserve Bank
and the State Bank which are nationalised.
The other banks—and especially the foreign
exchange banks—are still in private hands and
it will be necessary to examine whether it is
desirable that the other scheduled banks
should also be nationalised or should be
brought under more effective control of the
Government if the savings drive is to be given
impetus. The Mover of the Resolution has
very wisely kept the thing quite open for the
Committee to discuss all the issues.

It need not be taken for granted that merely
because a Committee is appointed, that
Committee would be biased in favour of
nationalisation only. It will be necessary for it
to examine all the pros and cons and to see
whether the time has come for nationalising
the entire credit system. This House and the
other House have already discussed the L.I.C.
investment policy, but the comments in these
Houses as well as in the public make it quite
clear that that investment policy also is still not
quite clear. Will this investment policy lead to
nationalisation by the backdoor, will that
policy ultimately lead to the control of the
various industries by the Government or will it
lead to a greater participation in the profits that
the economy as a whole has created, are the
problems which exercise the minds of the
public. This Committee will have to go into
that aspect also and evolve a consistent
investment policy rot only with reference to
the L.I.C. funds, but also with reference to the
other funds that are at the disposal of the Gov-
ernment and which can be utilised for
productive purposes. Particularly, Sir, we have
got a coal shortage in
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[Shri Rohit M. Dave.] the country. We find
that the Second Plan exploitation regarding
coal and other energies has not fully materia-
lised. It will be necessary lor this Committee
to go into that question also and see whether
nationalisation is the right course again.
Again, the question is quite open. The Com-
mittee can as well come to the conclusion that
nationalisation is not the  solution,
nationalisation is not the answer. But the
Committee might equally come to the
conclusion that nationalisation is an answer.
All that 1 submit is that this question needs
examination. And unless we are able to find
out some solutions lor the problems of power,
for the problems of coal and electricity—the
problem* that we are facing—it will not be
possible for us to evolve a Third Plan on a
consistent and rationally scientific basis.

Nationalisation of

Then, Sir, there is the question of transport.
The Railway Board and the Railway Minister
themselves have time and again drawn the
attention of the nation to the fact that the
transport' system is not adequate to look after
the big productive potential that is generated
in the economy. We have to find an answer to
this question also. Is the nationalisation of
Railways enough to give us that transport
system which our economy demands, or is it
necessary that road transport should also be
nationalised and shipping alao should be
nationalised? Again the question is open. My
submission only is that it needs to be
discussed.

Sir, during the Second Plan period enough
experience has been gathered, enough data has
come to light. It has to be examined, it has to
be analysed, and in the light of that
examination, a fresh reconsideration of the
Industrial Policy Resolution is to be
attempted. It may be that at the end of these
deliberations we might again come to the
same conclusion, viz., that the 1954
Resolution is adequate, or we might come to
the conclusion that it is not adequate.
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Let us not bind down, let us not try to colour
the consideration by the Committee of this
problem of nationalisation. But this problem
needs to be examined. And. if it needs to be
examined, it needs to be examined by a body
which is outside the Government because the
Third Plan is going to be the responsibility of
the nation as a whole. Therefore, it is
necessary that those who can guide the nation
as a whole are able to apply their minds to
these problems and then come to certain
conclusions.

Trades and Industries

One more point that this Committee will
have to discuss will be the' effect of any
nationalisation on our industry, on the
development of our industry. Sir, the case is
made out that if large-scale industrialisation is
attempted, foreign capital is likely to get shy
and we may not get enough equity capital
which is necessary for the development of our
economy. We have been told by the President
himself that whenever we get loans from
outside countries, there are no political strings
attached to them. I would like to know exactly
what is the meaning of these "political
strings"? Does it only mean that you need not
be a member of this power bloc or that power
bloc? Or, does it also mean that we are com-
pletely free to determine our own economic
policy? If even by implication or indirectly it
has been suggested that if we want foreign aid,
if we want foreign equity capital, we will have
to determine our economic and industrial
policy to suit the investors from outside, then
the whole question as to up to what extent we
should depend upon foreign capital and foreign
assistance for the development of our economy
will have to be gone into. Again, the
Committee might come to the conclusion that,
well, we have to make the best of a bad
bargain, that we are in a very unhappy position
and it will not be possible for us to develop our
economy unless we get capital from out-Side
and directly or indirectly certain implications
are involved in getting
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that assistance from outside; let them come to
that conclusion and let that conclusion be
known to the country so that it may be
/possible for the country to decide as Ho
whether this type of assistance is desirable or
not.

Finally, Sir, there is the question of the
impact of such a policy on the private sector
itself. We have been told again and again that
if the public sector expands, if greater
nationalisation takes place, the private sector
will dry up and enterprise will go away,
initiative will disappear, capital formation
which is taking place in the private sector
today will not be available to the economy
and thereby we will be going to a position
where there will be stagnation. This question
also needs to be examined, because unless we
tell the country in quite clear terms what
exactly is the nature of the democracy that we
are envisaging, what type of freedom—
political, economic and civic—that we are
trying to give to this country, what is exactly
involved in planning, what is exactly involved
in regulation, what is exactly involved in
nationalisation, unless categorical answers are
given, this type of confusion will continue and
the public mind will be under the pressure of
propaganda from this side or from the other
side; it will not be possible for the public to
know exactly where it stands, where its
freedom stands of which the public is so
zealous and proud. It is for these reasons that
the question needs a thorough examination
and an expert opinion on the various aspects
that are involved in nationalisation ought to be
clearly formulated and placed before the coun-
try. Only such a Committee can do that and,
therefore, it is very necessary that such a
Committee should be appointed.

SHRI P. D. HIMATSINGKA (West
Bengal): Mr. Deputy Chairman, I heard the
Mover speaking on his Resolution, and I
understood him to say that he has proposed
this Resolution in order that the Dosition that
is
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created in the country from time to time by
different statements from different sides may
be clarified. He i3 not very anxious that the
trade should be nationalised or any particular
industry should be nationalised. He wants it to
be made clear as to whether or not there is any
scope for any nationalisation of any trade. At
least that was the purport, as I understood him,
of his speech. So far as that intention is
concerned, as you know and as hon. Members
who have preceded me have referred, there
has been a clear declaration in the Industrial
Policy Resolution of 30th April, 1956 dividing
the industries into three categories. That
Resolution makes the position of the
Government quite clear. Sir, they have set out
in Schedule A various industries which will be
exclusively in the public sector. And if you
look into the list containing 17 items, you will
find that the resources that the Government
have at their disposal will not at all be suffi-
cient to meet the needs of those industries
themselves. Then there is Schedule B about
which it has been said:

"The second category will consist of
industries, which will be progressively
State-owned and in which the State will,
therefore, generally take the initiative in
establishing new undertakings, but in which
private enterprise will also be expected to
supplement the effort of the State."

You will find, Sir, that almost all the minerals
which are not covered by the Schedule A
list—aluminium, machine tools, ferro alloys
and tool steels, basic and intermediate
products required by chemical industries such
as the manufacture of drugs, dyestuffs and
plastica, antibiotics and other essential drugs,
fertilizers, synthetic rubber, carbonisation of
coal, chemical pulp, road transport and sea
transport—have been mentioned. As a matter
of fact, they were mentioned by the hon.
Member, Shri Bhupesh Gupta. So far as coal
is concerned, as was mentioned by him, more
coal than what the public sector needed had
been manufactured.
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[Shri P. D. Himatsingka.] That may be quite
true, but at the present moment, Sir, the
Government have taken over this coal in the
public sector, and they have taken over a
number of coal-bearing fields from various
private parties under the Act that was passed
by Parliament two years ago. Therefore, Sir,
the position at the present moment is that the
Government have in their hands a number of
industries for which the resources that they
have are barely sufficient io carry on.
Therefore, Sir, if you appoint a Committee
consisting of Members of Parliament and
certain other persons with expert knowledge to
consider and make recommendations as to the
trades and industries which should be
nationalised, it will absolutely be a waste of
time, energy and money. The policy is quite
clear, and as a matter of fact, it will be some
time before the Government can take up the
work that they have already decided to
undertake by the adoption of that Policy
Resolution. And so far as trading also is
concerned, as you know, Sir, the State Trading
Corporation has been functioning for some
time, and if you examine carefully what it has
been doing, you will be able to find that the
business that was being carried on by private
parties has been taken over. Rather it has just
intervened to take a big share of the profits of
those private parties, because there is that
monopoly in the matter of export of iron. The
State Trading Corporation will export iron ore.
But I do not actually know the amount that is
being spent on the organisation of the State
Trading Corporation, whether it is eating up
any major portion of the profits that would
accrue to it. Sir, export of manganese was
going on very well before the State Trading
Corporation took it over, and during the last
two years, Sir, practicallj' no manganese has
been exported, because the State Trading
Corporation has not been able to effect many
sales.

SHRI J. V. K. VALLAEHARAO (Andhra
Pradesh): Is it because the ;State Trading
Corporation har taken
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over tne export 01 manganese or is n because
of recession in the European market?

SHRI P. D. HIMATSINGKA: It is so partly
because of recession and partly because the
State Trading Corporation has taken it over.
When private parties were in charge of
exports, they used to take all possible steps to
get in touch with the purchasers in different
countries. They would not hesitate to go to
them and make contracts with them. It may be,
Sir, that so far as manganese is concerned, this
may be one of the reasons, but competitors
have also come into the market. Brazil and
other countries have begun to supply
manganese, and I think that one of the reasons
why this export has fallen is that the State
Trading Corporation cannot take such
effective steps as were being taken by those
private parties. That appears to be one of the
reasons why exports have fallen. What I want
to submit, Sir, is that the Government has not
got enough resources in its hands, and if we
increase the scope of work, there is bound to
be confusion and loss, which will not be
noticed for some time before the mischief is
done.

At the present moment, Sir, we have been
hearing a lot about State trading in foodgrains.
I do not know whether all the important
persons in the Government who have been
speaking in connection with State trading in
foodgrains mean the same thing as is
understood by the hon. Prime Minister, the
Food Minister and others. As a matter of fact,
Sir, confusion has been created in the different
States, and they do not know whether State
trading should be from top to bottom, and they
do not know from what stage to what stage
State trading in food-grains should be
undertaken. Certain statements are made from
time to time without actually formulating the
proposition in a clear-cut manner as to what
exactly is to be done. That creates confusion
in the country. As a matter of fact, Sir, I
understand that in U.P. and other places, rice
has been selling at about 27 rupees and wheat
at about 32 rupees. The same thing
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of almost all items have gone up, and we will '
have to make up in the next two years.  But
with the amount of taxation that has already w1 gHTaTE fm R
been levied, I do not think that there is much o e
room for raising more money to make up this IAEA qTH |
deficit. Already the Third Five Year Plan is in
the offing, which will require more and more ) o )
money, and it will be so difficult to collect o ATo Yo HWFHT : HT &, ATTH!
that money. Therefore, Sir, we should be very 2T 98 % fw W é fa 5T Fawr-

careful before we expand  our activities, so

that we may not spoil what we have already fet fnﬂ' B-'T st fF st faemar

started. We should consolidate whatever has ¥ fasre 9@ 1 uE, g1 HEiEe
been taken up, and we should try to

increase our national income, which can be ST FHA tfﬂ KIss ;F[ E:Ti'l‘ fw %
applied for other purposes in order to help the T HTEH EG g fer Eﬁﬁ T 9T HIT

economic growth .of the country. Th.e FOTATESEH 92 A W | dF waE
Resolution, as it stands, in harmless but it . N e
has been pointed out by some of the previous wrrt feard Zam & | T qer g

speakers, it will raise various questions in the &1 % | T Foeer &1 O a9 £
mind of the public and will ~ simply create ) 2

difficulties. I would, therefore, suggest fF 7 ag @1 T T ﬂ@' AT |

that this Resolution should not be pressed. AT E'E'T qrHl # I:,"El o HATHAATET
X AT F1 A AGAT 2 a1 ag A1 48 FL
To FWo Qo WEAT (JAXNRT) © | & oy oot BYE O A T |

mmfan@w,#za{mﬁﬁ. v 92 £ fF fre oed a2, e |
AT TR W B | g3 o aF v g gw A T, AT
¢ T TR R A GNE gyl T AT

fe zo weara 97 @gw fom o o

111 RSD—2 Dr. W. S. BARLINGAY (Bombay; It
may be unnecessary.

o W¥o Yo WEAT :  H7, IAT
arx 7 fex & =or e f5 G99 8
1 7Y, T & 1 A | W T E
g wifa |
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[3Te dTe o wEmm ]

Ce......@Y Ug WA AN O§
zuFy i & £7E qE OF T aEr
Tz gEr AT A AW e i we-
sraedqT A U 78 IR 9 3 §
&t HET agrT & | ww, day fF &9
il FE, TG W A W g fF A
o W A B fa R F &F
o ks & 99 | oty Tt T A,
fw v %1 95 faen ama, fea A
%1 4% 4 fry oy, 4 99 gE gee
AHA AG £ | AT A T A9 A3
@ 1T Fg {5 g0 Ot g9eaE 1 I
TG AR £ A AW W fFE T
WA §F @ AT F I AR AR
gwfad ¥av g s & ag qwman g
fs o &Y gAY seiERdr € AR
form a0/ & gaTe 99N 99 @ €
91 TE I a7y S foar o A
27 ALY AL T, TFAT | FEIL AT AT
WM §m d Az §39 ¥ &
o A ¥ gy F & e AR e ae
I qATE ¥ ford war § 1 qF oy
¥ It off grow G2 w0 & fR a
R I AT TR RAT )

Nt stz fag fawe (a7 w2w)
g IAY THE &Y &2

o A¥o Yo WFHT : JAYF N7
AFAE TE 3, ¥ AN FEA, T T
g 1 9 a7 A qEarE e o g,
T a1 3T AT § F9 &, W Ay
T WA Y IS T TS I A
-

it T AT AWAN G AGT, O
SRTED U WE A g

Wo NHTo To WEAT : W, ¥ 4%
7R T @ W F 7 T aF 7 @
T AT ¥ g F o T AT W fy

[ RAJYA SABHA ]

|

|
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e ¥ o s we § o fa
g @ Ffeini @ aven AR
HT T | W AL A FA, FT 4G
A I, TF T T FEI ATCH FAT
adft | g R g A A e
o & faw fear ) @ F oaEmEr &
mE ® F Wif9d, 9 0F aga a
Igw AT ] W fadei Ann ¥ gy
# & | 9% v da § e fr ikt
qft TR | THH WA G ATATA-
frata w1 3 § o fF T adt F-
et 3 gy & & B &5 aga o ey
Feafr § AT N 5 a9 aF JrE FAw
& V47 w7 3 {1 o s s e
97 {5 306 7@l T A ¥ A T
mar § AfFF 98 g @y ¥ JE wrar
FZ AR ¥ gral § A= AT §, AW
&Y SR & 1 @Y EHTY AT Y I A
#Y | Y T § FF 78 qATHT FATL
g A e g9 0w @ e ¥
ford s ®< 4% 1 1 o0g gaor fw
0% ¥ & FF qATer a7 G A @
IZ TF F T9 ¥ wig W% I
afes ¥ g W AW W faEw FY,
AR g AT 8 R 48 W, W
AT, WA TF TEF T g TS |

Wit stz fag fae @ Te A
THRASE AW & a1 A 7

Mo Ao Qo WgWZ : W g, TATH
9T THNEIE AW § AR g ar
gdaw Frar & I &, T 8 Jan
g, 3% fad so Frprder Oy fed @
& AT FFwea 3 ¥ A o o aw
F aY W § A T A AN
g1 &g W woW oy  fFoum
= UeE F FE 99 fom o
T T AT A aveht § dav B e
g dwe § au fRar &, A fRT sy
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0 ATIY G&T ¥ TH | W9 TEY
T, 3 TW, [EEEE IREE &
T A | T €, AR Y IE=E|
&1 Y ¥ 3T T3 =T FT W WA
7@ e ¥T F97 § Wifs T F
T wway vE g § W | qg of qrear
7 f& fa sewder w1 3 @37 9z w7
TAT WY UF  AWH {6 AEA gifas
Y AT aY g WY 7E 999 AW 8,
THY FET | WITHT ATHF 9q7 FH ¥
4 T, A4 AR, T TOF TR
v o\ 3k foed & g § fr =22
e q, ofims dRT ¥, FE A
FY far fed Wi gF Ay e
N AGANTEANA  TAT  WIfEd, oX
ZAMY T MEAFCT FEAT A0RT AT
% uud ¥w F fawm ¥ fod o sqar 2
wHAT & |

nq 4R,  FNTY A A ORI
& aTeT aga $9 &, TgT ¥ I
| € 3few &1 O 9 ' 6w
»x waia § fF gt ww fafaeee
T O @ w2 8 A gae fafre
@ T ATFE A |

Wt itz fag faer IR wedw
& o § wgrar |

WMo ATo Yo WEWE : AT Z, HFTH
&1 == 2w F1 AN I9WT & IAE qr
W W37 | TF AE) 39 ) F A 7 3w
wrt & 1wy ssfeae aifast & are
H A 39 T T GAAT | § w0 AEen
£ e o e aifast &1 da s7 3
w Ny § dfsw 39 fefegw nfah
® oA § AT, EWr §E g 7
WNH § AT, T390 g el 7 Aue
¥ AT, Uy @O A9 g, @O W
i1 AW a1 aE far § B 9w =
€ qust g I famy smar & a1
A ¥ AT ¥ A i wwet A 97

[ 13 FEB. 1959 ]
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AT AGT TG T § a9T g e
¢ & qmew, gue aoe Hif A ae w7
2 3 1 aga, Ay oF diw ¢ o= Ay
¥ v wwe O FOa 9w g, ffw
FIAAFAEFF[TNTAG |
a1 39 NfT & I #§ A9 foqr I
TH §AT9 & VT I FIFA N7 F7A7
qET 91T 3% fAG qIIERT T gwv H
afafagt =T T30 9 3@ fiT w7
d9 #1 FEAT 9 AT i gy
Afa @87 wAt F wwe & e 3@
I IO 9T & T ATEEN, 5T fw
a1 A AT At ag § R e
FY Nfear a1 aga AR A, TWE
T g W= faverd 2 Afer aw
F 7w & Wi § At AfF 399 @ ge-
ar, gfF a¢ o e #1 I arafear
§ 9T 78 W@F WY IEE T 0w
g A& T e g 397 faww
TE & A &, F g9 A § W
#E 397 di=ar 2 W AT 98 der
AT NI, FuA T
AZATEE &1 AT § AT HE N9 qweA
AT 97 ATAA T W F 1 A7 97w
TEAT AT F |

AU AIRE AT F 79 FTAT T0gAr
§ a2 ug & % W fadeit avomar anee
¥ gt og oW W g A oA fa
FoHTaT 9 WA, e e § SnEr
arar A, e a0w & fash avwmr
1 weaATe fear aw, 3 art § gurd
¥g 79 g e, Ik At § qrfaar-
fz ¥ g == A @ wfeg wife
TH qTHE ¥ g% WHIE FT 3q9 9T § |
TUET T AN qF WA A IR Fev
aTEE WTET §FT Y @R W I
AT W, WL }IT NTREE ST 1 T
TN AN I i aE F o8 A5
o fifr F v T Or, v s o7 e
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[31e FTo 7o wEwT]

ATT STEAT FRT #T aF@ | a7 AT
TH A WUWT § | g o A &
wrafrs Aifr &, % 9 fasg o
£ | gu ofsas dFT F SR F FqRT
T ATEd & Afe Sud faw o swan
uT & g AT A9 §F G A &,
A TG FF AT AT |

[THE VICE-CHAIRMAN (SHRI P. N.

SAPRU) in the chair]

TATC ATHR ST AT WA § 39 74T
F1 W A qFE F0 § @ fee
wt Aifer it faeger sy T Tfgd
T fod g7 e wrfed fF ag v,
TR FT YT AgT &1, fFw swnr A
WA ? qrEEE § 9 ar ofes §
sraar 7 dfE wit gErd arfeet &
ag 9 ATE @I g | 39T 9T #
T@mE, §9 994, §4 94age, e
frem %% 7@ O grE G971 w @
fr o gu wdi & a@ 8@ €
o gg fam aff 2 L afR g
HATSATE FT A& gHA qTH AV A /T
foar # fva am fem & . L.

sl Zro qE (IT AR : O FATT
# goTHEA & ford AR qEAT wEar E
st g dfaa @ SR% WA
AT EW FEAY &1 W17 Al w6,
TIR@M] &1 AGTATES F¢ a1 9% faq
W AAET I T ) A7 | AT
aF ¥ fd a w HE e §
fod qumEen T ATAARS HAT
qafas & a1 St qumEs ¥ w9 A gw
T 37 § Iawr gw qfews R H
T FEH 6N F TR T TR
garfam &1 A1 § ¥ *% a7 e W
i 7o & fod gt @ 2

To W¥o Yo WEHAT : ¥ THH A4
w@t gm fe s feaen R s

RAJYA SABHA ]
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77 faam & qonfaw ¥ @ dfea
warfaen faaen & g gard mifeamie,
AT T a9 w0 ) wfgx @ F
foaar o & @i & S @
fear i wwar, 3 & w0 o @ré
A ATAATRH Y AW ¢ A fawe
aurEaT faw wifes ar sdvmfa
& gaaT A1 faar sy | srftErdy gatfaw
gt afe fomn wamaem seffae i@
o JeT @1 fean, SR aga w0 faam
w@iq quEe W gw w7
097 9 F A9 & | 9 F IqE TF 47
feaataen = & sran 8, o Sema W=
ATIT AT 19 | AT AT E, OF T
uE F AEAAT @G gU, I8 @A o
FYTET $UEH ZET ¢ | A9 FIH 92
& fe s e € a faaen 2, fe
7 %, 3991 6w aw ¥ &9 53
F—T 0 ATHA H, L ATHAH, Jo ATHH |
afers seftardT wmarfasm # o [,
areTe @ & arve fag aF § 1 9w
& & ot o el ey a1 e
fooy oo & 9 & SEw wEEen
v q ¥ faar o, AW gATa SN
99 § IAWT 2@ FT &Y g9 qg a9 FT |
ST ot wueT F=2W gw A Fg Afa F
warfaw g1 wifed, swet F@w 39
ife & fasg =&Y s e 1 21, ganfat
gRit T 3w ATl &1 g A
FO1 | At oF faan F 7 awm
uw A AT Aifa e W A @
W, I9F qM ST oAHeT qfemr g
FAE N g gAT qAFA €

e 3 # ek o s FE e
for g =g frar @ T 2w awrerae &
TE 9391 WL W 50 G0 & F1E qAET
¢ = 3y wE ¢, wefwaa @ a fov
ARG AW F AR A VA WA
W4 SqqedT F UF UF 9g ¥ IO M
FT ¥ | FAY AEET T W
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g § AR w7 9E 22w
fagger gur awver &, g ST ST
£ | W & & Wit woar S
§ A fsd APy d F A
o gg o 7w o feerne du
fear & 77 7 faw aga sfew & afs
W aw wgfaua 2 ) aweEe #
¥E W9 & fau sRiwiEor w1 =
f& az few av® o am@T 2, ¥ A
T IaET wfequre AT B ) SAE
fau v v a=@Te, 99, g, 99,
S ATA §T AHRIT FATEH W 56 A0
s FE fEs ay onfar w0 IaR
fasme @, afeamiz & #we &,
Twfafag| @i, AT W AT
& oE )

THE VICE-CHAIRMAN (SHr P. N.
SAPrTI) : Why should we not have co-

ownership: 51 per cent. State and 49 per cent,
private.

Mo Wo Qo WgHT : TZ §E FEAT
I AT % JHT 9 oy @7 awar 2
o I R S w1 At 9 adl §1
AT AT AT 9T TR A T AT
o= T a3 {67 7Y O 7€ T 97 FHE
& Araw #1 A F | FfE FRE T
T { THT F1 & awan g faage
TN F | A T AT KT § AT GHQT
Z = | & & qufew & ag +94 w8
T AT FE T AT TR TSR
TTE F TG AT FART TART A FI
ATF 7 A | H 99 A« Zrl F qdrA
#7an g & wa wwe 9@ ) me 3
Zrar 2 fr gt & TFF A wwrEe g7
F ot @, A § o gE A
q A W ST A TR € F g A
T ATHEY AT FT AFF |

Da W. S. BARLINGAY: The Industrial

[13 FEB. 1959 ]

Policy is quite clear to the Government.
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o WEe To WEWT : ¥ U7 NTEW
g f& w7 ag g7 @ a1 sawr A
weiraT F¢ faay s | gwfaw of @
o 1 AT gENE B, WY @9 § IAE
U WA F 97 ZFH FT qT F47 9l o

ot gio ATe TWAEW  (WEE)
IreaTeRs S, AT fA T Agmw @
A1 AT R AW ZO § HY Euv &
T 2 #is & wwaa § v e
T "7 % THA FTAE F I
F1 o T AT &Y, THA FE AT
71 & 1 g wgfe §, w0 At
A, felt & ot a7 T e
aaw 294 9w &7 fom 20 § &
AN € 77 0% AT AT @ g
FTAT EIE TR AR A E AR AT AT H
fafefoon #eq & 1 TaT 4 fo gurdr
qHT I A ¥ A AT, AT
oY A9 § T &1 HTGFT T, ATGHT
7@ TF g AN AT § | ZHTHY e
v Y T 9T TR 2 | g AT
fr T Ag oY A ¥ WECT THT
A ¢ o ogarh sowre 7 fard,
iy W17 w T F A e
o faaett s &Y & 1 ot sy
TS AT THAT FT FAT AT F 48
gutt 2o & afdfeafa 1 Fawc & A7
ST FET ) I A 97 w0
AFAT TE & | SW Y€ G B @A
3 fir 2w & Y &€ gwTT F T W
I 4Y § AW wgen 2, e 2, 9=
2, @ ami % fau § 91w ¥ ¥ faw
TR &Y AWTEAT 97 faew w49 oo
g €1 1@ g9 F $1E qHAH G 2 |
ATayT wfwder & St ST 9 A ar
a9 FW FeA & INEH AT F off
e & § o S et ey afga,
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[Eﬁ qio ATe W]
aifz | & srgar § e awrearardy aATS
# 7= g ifgd e o dfefae
A &, 4% a A g, faenfew §
g S FHEWRT FE AW S
FTHT AT EF A agA T 2 |

st i awn ( faer) @ TTER-
wro #7974 &g |

st Qo Ao TWNIS :  FHET HI

T & % @I E, AT | 9 g afufa
IuF dre qave e & IEE A
wT & | AT W AR s gEl
#wr @z wa 21 § fF aw wee 3w
@g,mmwgt%ﬁ?m-
ATy FT TR g ATE § A HE
¥ g qraft A e WA N
fo AW & T ®E TR F T &
I W & IR o #rE A gt
afza, formr wivit & o @ Al 2,
FoEl e oI a7 o fel A
fit e @ e dewn e |
gafee % AT | OF FA F5ET L
AT § aga WEAEE |

JETeRs W, o1 Nead gAvd
AT # T IR qU1 AW AT T
2 i mrwr ¥y ofcfeafa & & & #1731
q o 99 § e aAniEer 4
TEHC WEATF 3 | EE T H,
fadra searfos s #1 fog 9
W &1 wafa #1 @G gY a9l WS
&1 a9 #1 a1 q fa=rT I 797 g4/
TaE W 1 ATl 7 & faq
@ 7T WY F A I F TG
aga & masw ¥

T qE H 2 H HOET W 9qans
a1 wger § | 9g wiww f& o
s fis DTGYSHAT W ATH AT WA

[ RAJYA SABHA ]
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FAT B FT & GTHIT T ATEE TWIH
T WATH FOH GG AT
Y T G FT I agIg @ igw
qr Ia% faafe® § swaEmr & 5
FIIRT 9T Ig "W A7AT & FATG IIAW
§ w1 my | 3 AT@ @ e % 9
sfeay &7 | o9 d51 5t gfaar W
73 fag qur food 37 & o2
frager % o% a1 w1 #
¥ qg %2 @7 91 & 99 99 "Ewaw
FHT a9 qq qIHT A gAfAEa qqT
augifad arom @ @ | T At A
e o Tw AE 2

™ A §  gsfege afEsr fren-
O &t Jiw g WifEd | W AW
FUTL JATT 7 qafas fwee, yzae v
A fogee swmmi, & o faar &
FH Y OF AT TR e 2 WA
TRl FW1 AT UF OF @7 AN A g
wforea 1 = fear 20 3@
LHI WA ZA9 q9T § AT AT
a9 gg Famr v 9r fF gz s ofew
q92T 2 IFT A9GT AT a%ar g afz
JHHT AEAEFAT 21 | WEAESAl 7
a1 7EY 77 W #4 # fau az afafy
frgge &7 @1 awva gz @ ofw
A8 HIHTT qGT AT FI0E F1 FoA12
2 W fawfor #7 ) F wmar 2 &
ATHT? T @ a<g &1 Afafqa 440 #
FE UATH AGI RN | gW A9 4N
TH] 1 AASOF gl F6 Ffew
S FAR T AT AATR T GO 2,
a1 Far &0 2, foew s
FTAT 2, I FATT T K AT T AqAA
& way gu f @ o <ifaes st g
¥ T T8 & T A€ I I § et s
FT WL 219 AT AET W 47 2, EW 69
YTt &1 TATH FT AVRT T ) AHTA BT
FT ATTAEFAN AG FJUA T & oW AY
FOY AT FZ IAH AMUH JAT E L AW
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& = & fad aor denfeon &
faa < wws 99 § 99 fF
T ar awnrd wemer § feg oR
o €% & @t gy it QO @ e
T € | AT EEE § o3 AW A A
=T W g Tfgd | F WTEeE fAET &
foams i § 1 @ W 39 feem
qwauta gremr & faar mar & 97 Z40
wifed, 72 @ F wwar g e &
Zaa § 5 wmae dw ¥ 39 A
fraior gu & oo A 9g G ogw @
fa & =T AT &7 ST § WA § o9
amT &, adw A fodr w7y § Gt
WA FEd £ | 39 weene
T gifee fzars 3ar & 9 7 & %
%A1 9 & | gufg 7 d@r wifed e
F FY & IO § 1 P edwgee
& 99T & 1§ R FWET IWT
TH A0 F TGN GYE § TR FE |
ar Hifsrdr < =ufa fmit 798 & Froamy
F 3dare & W7 d o i v fagam
T £ | wfag sas e o &
HETA ¢ | 9% FEq THAEA F{ o0ar ¢
W 4@ A94 Il & AW 97 w6
|Oear § | w9 wE F7 qffeafa wedgr
Z @1 9g wraET 35T W7 o F e
AT & |

(Interruptions.)

AN 9EF A9 GAA AT wifare
sifg | 39 awg 7 a8 faw wmfes
FT & ®7 F 9URT F1 OF @47 o
ot 7€ Zam 2 1 w7 e Ay offeafy
o=y 7 E1 99 A€ qF A1 O F1 qw
Zar & A1 A9t §g qHA AE g
¥\ T 9 o ave & faell a2
T Avg &1 a7 W7 a9 § o gy
gAIT | WE e AR ¥ wEer A
g w7 arly gt w @A gEa
t | wfae 38 adar @ fF s A
0 AE | FATAN KT €, T AGE T

[ 13 FEB. 1939 ]
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FT AT T BIGRT ST § ITH
I I8 T g Tt A & faw
i e wawg @A Wfew Ay
Fmag #ra| T w7 | faawfas
FATE T T & T G AW A qA
71 feufa &Y faar ava s faar
fom avg & sowr gar 7 afawdr
aTe | 39 7 §g e fawra @ § 90
AYZ § gH IJURTIT H AT F1 §F 4G
FTATATATE FTF § A% a1¢ 7 7 FrE A
¢ Trear fawreET 2 )

wafay ¥ ardar § e s A
ATTYT § ST g qre fpar 2 999 8w
Fer | UF A Y S AT FOR AT
@WE WIS ® AT F AT A A
FrraTEr #1 # 30 faems st @
T AW T F W AL T AX AT
FT ATHAT F7 G § AW A2 gqur A
a2 F s 4 grera o7 i aewr
¥ FE A AT A @ E ) FEE A
wreat wfewre frar ¢ ag fasgw ad
TIEAT & | AT TEAT 92 q &1 A9 AT
qg AYH TEX H gET ALL & | ;g AT T
famr® gu € < 7@ A A1 A 2 f
Ha AT A I TE A AT G E |
qg UF qATE ¥ qmw g fE = e
FG F T 9T AT @G A [FoF E
T & | e W T R 30 A gara
FY THAT FX T & AR yfasira 99
# g1 7 @ & ) Iqwarswa wEEy,
T 9 91 @1 91 {5 T a7 FTAEIATL
FT § ATHT &7 Jeo T Foo 1-.7:[?
@ F1 ABEA gran 2 | g qhafa w0
ol grT fF ag uw v sarg 7 717
fadt & z@ am #1 79 f5 79 qw@ ¥
FIATATAZ A1 927 97 AT 97 12 |

iy st & f qafve gadis aee §
fag afz dar fed at sirgw it A=y
A et £Y WYz At 1 frer fraeft g
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[sft qro are TARw]
e fargaEsfe i+
et 7 FATHIHTT FATERIT |
WA 7 JGFTAET AR 1T H AT T
frreerg fapar & 1 ca ara Y oy fasr w1

wgr oY gra & AT FoTT Wiifw qg Qv

W aga arrE § | T § frasrdar
gawr § f ag ofems e & wmar a8
¢ 1 @z, sr 9 el v wf ae

9 § ot 6 aga wgergl § W foAey |

qfeTs v« A & Trigd ar agerfar
& & qT g@rgr I Jifgd arfs wwar
o szl w1 ufeas § wfas ama g )
ATFIT ST T FEY 8 IHFT g7 G
Gy FATT ATAAE  §F AfaEt w1
AT T AT A7 |

g & wrw afedww &9
e q| fear T § ag dad dw
ey AT F T AT TETT T[T )
HTHC I THT ¥ 79 § o7 I91X
* o i ot & nf A Srw T ¥
AT ¥FaT FY | 9 S vl § e
o =% ¥ <afedt safem gy € § )

e aT ¥ wAT & fE g e W

wafy wT off § ag T A 2w A
afefeafadl w ammd wawT ST
ot Qe &Y arge ST AW MR
A §, T TG FTHR TG T fed |
gy ¥y sorfiy & ferg o wrrews § s wa
anit ®1 Iud ag Qar wfgd o
wite 3 AvngT & WY v O fear &
Tt ¥ WTHTC 9T TE W TR ww

o o et o s TRTET T AR W |
R e fedE R, @ o e |

ff & 1 forer ey & 95 Wy 7 =TT
WA e g o ag T
vy Wt Y Y WA e e Qo
7g oy wrrers § v wic o At

Y 9u7 gra F Frd g 2w F quTA |

[ RAJYA SABHA ]
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A T A v oW § 1 ST v
I Ay qrer e & fag R f v
P Y ¢ | ST awelt Y @ e
femmr afy & o @A av | WA JEATC
feamt xaw w@T & 1

We W¥e Qo UEWT : WIT HiRHY
wAgE?

oft gio  ATo TWAIW : WY §T TT
qBT At TAwr AF AR Fav ]
oft T wgra ot ¥ AT ST qEA F A
7ar i gt Fqfvee Aret @ e
gae § Ot aF &ff § [T §
afe wrowr s dw ol ]
aRt 7g e wfgd e wreer
gfeemi g8 arw & 3w &Y | gwre
ey oo & wrd v € 5 widw W
YR AN wearr frad Saadia
AT & AT IgT AgAY ¢ ) FHE
ATt st i frag W W
UTAATE ¥ TAT FAT g § W
FuH qx Tarafadt wY agavT T wifgd)
Ay Farrefy vy & At & wrd & P o
qT ST A ¥ w0 gy e W
WA W ST fawr ¥ fmr 9w avw
aTq | s W g B F A v\
agr 93 # Iofeas fear § sa¥ g
et ¥ fedt sw i qaawr o9
Tt 1 gt i Wi A
TG Y€ & gvey § Y v fagr g
wogT § W W I ¥ g wEAT qIEan
g fe wite F og & oY Aifr qaen€ @
Tg IOt A 93wy § Wi A AT
I€ qC I WY § 1 gATS XU WAT oY
TaTgeAT AgE o fag Afa ¥ 2w W
WT Wy @ § WY W F awTHA A
THAT T w1 Y & 1 e w0 ¥ fag

. g e § e F A IO §

T AT Wi WY qry) S oW ggra A
7 ¥ T vaT § ag o ot afifr o
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THAT FATLH & A1 QT IART A7 B
T WEETATT F AT FE I E -
Foor #1 fawifeer 7 1 gure o §9
WA o T T FA WA F war e e
Y &1 Al gwAdiy A F A
foeas w¢ s o wfgd | ag T
weIT Y T qAA N F W A7 0w
afear & 3T KT AR T AITA AT
#1 1 gure fafreT ama 45 & wiwgar?
W fary ot w7 17 g o qe w2
T 18 7 &% T oqr FAEE oA
o 3@ w&aTg 71 (1 9191 8 98§19
21 a% | HF WIAT F A1 AF TAH
HAT FLT | UIIR AH A1 § g T
g fagr @& fao gg9E |

ANNOUNCEMENT
GOVERNMENT

REGARDING
BUSINESS

THE MINISTER ofF PARLIAMENTARY
AFFAIRS (SHRI SATYA NARAYAN SINHA): Sir,
with your permission, I rise to announce that
Government business in this House for the
week commencing 16 th February, 1959 will
consist of—

(1) Further discussion of the Motion of
Thanks on President's Address.
Reply to the debate will be made on
Tuesday, the 17th February, T959,
after the question hour.

(2) Further consideration and passing of’
the Cinematograph (Amendment)
Bill, 1958, as passed by Lok Sabha.
(3) Consideration and passing of the
following Bills—

(i) Cost and Works Accountants Bill,
1958, as reported by the Joint
Committee.

(ii) Delhi Land Reforms (Amendment)
Bill, 1959, as passed by Lok
Sabha.
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(iii) Delhi Panchayat Raj (Amendment)
Bill, 1959, as passed by Lok
Sabha.

Trades and Industries

(iv) Pharmacy (Amendment) Bill,
1959, as passed by Lok Sabha.

As Members are already aware, the
Railway Budget for 1959-60 will be laid on
the Table on the 18th February, 1959, at 1
P.M.

ENQUIRY REGARDING MOTION

FOR DISCUSSION ON THE VISIT

OF THE FINANCE MINISTER TO
CANADA, U.S.A. AND THE U.K.

SHrr BHUPESH GUPTA (West Bengal):
Sir, I have a submission to make. For the last
two Sessions, I have been wanting a
discussion on the visit of the Finance Minister
to Canada, the U.S.A. and the UK. and this
has been kept pending as a No-Date-
Mentioned Motion.

THE VICE-CHAIRMAN (SHEI P. N.
SAPRU): YOU may raise the point later on.

SHrRI BHUPESH GUPTA: The discussion
could not be held last Session, because, due to
illness, Mr. Morarji Desai could not be
present.

THE VICE-CHAIRMAN (SHrI P. N.
SAPRU) : You may raise this at 2-30 p.M.

SHrl BHUPESH GUPTA: Then you will
not allow me to raise the point. Since the hon.
Minister is present now, I would like him to
kindly arrange for a discussion so that this
does not lapse this time also. He will be, I
hope, good enough to see to that.

THE MINISTER OF PARLIAMENTARY
AFFAIRS (Saw SATYA I NARAYAN
SINHA) : The Session has just ' started. Let my
hon. friend have some ' patience .



